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the States/UTs under various schemes of the Ministry for the welfare of the tribals
and utilized by the State Governments/UTs Administration during the last five
years, State-wise (including Government Assam) given at Annexure [See Appendix
227 Annexure No. 5]

Increase in custodial torture and custodial deaths of tribal

750, DR. TN. SEEMA: Will the Mimister of TRIBAL AFFAIRS be pleased to

state:

{a) whether it 1s a fact that incidents of custodial torture of tribals are

increasing in the country;

{b) the details of custodial torture and custodial deaths of tribals in the last

three years, State-wise; and

{c) the details of the cases registered against the responsible officials
under SC/ST Prevention of Atrocities Act 1989, in the last three years, State-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATT RANEE NARAH): (a) and (b) The data made available by National
Human Right Commission (NHRC) throws light on the status of custodial torture
and custodial deaths in respect of tribal people during the last three years. Number
of deaths in judicial custody for the period was eight in 2009-10, two in 2010-11,
two m 2011-12 and nil in 2012-13. Number of deaths mn police custody was one in
2009-10, one in 2010-11 and Nil in 2011-12 and 2012-13. Incidents of custodial
torture were one in 2009-10, nine in 2010-11, fifteen in 2011-12 and four in 2012-13
(upto 15.11.2012).

State-wise details on number of cases of custodial torture and custodial deaths

as provided by the NIIRC is given in the Statement (See below).

{¢) The National Human Rights Commission, have informed that they do not
maintain any record of cases registered against the responsible officers under the
SC/ST (Prevention of Atrocities) Act, 1989. However, as and when violation of
the Act is reported a recommendation is made to the concerned State Government
for grant of admissible relief as well as action against the responsible public

servant(s).
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Statement

State-wise no. of cases regarding Custodial Deaths and Custodial Torture
where victims is Scheduled Tribe during the period last three vears an
current year upto 15/11/2012 (Data as Per CMS as on 23/11/2012)

State/UT 2009-10 2010-11

Death  Death Custodial Death Death Death Custedial

n n Torture n n n Torture

Judicial ~ Police Custody Judicial  police

Custody Custody of Custody Custody

(Intima-  (Intima- Amed  (Intima- (Intima-

tion) tion) {Intima-  tion) tion)
tion)

Andhra Pradesh 0 0 0 0 0 0 1
Assam 0 0 0 1 0 0 0
Chbhattisgarh 0 ] 0 0 0 0 3
Haryana 0 0 0 0 1 0 0
Jammu and 0 0 0 0 0 0 0
Kashmir
Jharkhand 0 0 0 0 1 0 0
Kerala 1 0 0 0 0 0 0
Madhya Pradesh 1 1 1 0 0 0 1
Manipur 0 0 0 0 0 0 0
Meghalaya 1 0 0 0 0 0 0
Odisha 1 0 0 0 0 1 4
Rajasthan 3 0 0 0 0 0 0
Tripura 0 0 0 0 0 0 0
Uttar Pradesh 1 0 0 0 0 0 0
Torar 8 1 1 1 2 1 9

Source: National Human Right Commission (NHRC).



Written Answers fo [29 November, 2012]  Unstarred Questions 209

Statement

State-wise no. of cases regarding Custodial Deaths and Custodial Torture
where victims is Scheduled Tribe during the period last three vears an
current year upto 15/11/2012 (Data as Per CMS as on 23/11/2012)

2011-12 2012-13

Death Death Death Custodial Death Death Death Custodial Death

m m m torture m m m torture m
Custody judicial  police Custody Judicial — police custody
of custody custody of Custody custody of Armed
Amed  (Intima-  (Intima- Armed  (Intima- (Intima- (Intima-
{Intima tion) tion) {Intima- tion) tion) tion)
-tion) tion)
0 0 0 0 0 0 0 0 0
4] 4] 0 0 0 4] 0 0 0
0 0 0 6 0 0 0 3 0
0 4] 0 0 0 4] 0 0 0
0 0 0 1 0 0 0 0 0
0 0 0 0 0 0 0 0 0
0 0 0 0 0 0 0 0
] 1 0 1 0 4] 0 0 0
0 0 0 4 0 0 0 0 0
4] 4] 0 0 0 4] 0 0 0
0 0 0 0 0 0 0 0 0
0 1 0 0 0 4] 0 0 0
0 0 0 2 0 0 0 1 0
4] 4] 0 0 0 4] 0 0 0




